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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL @
. NEW DELHI .
0.A. No. 1762 198 8, o
T.A. No. : ' B

Applicant (5)

Shri A.B.Mathur & Ors.,

Shri T.C.Aggarw ' : ‘
' Aggarwal, *_Advocate for the Applicant (s)

. . Versus

Director General, All India Radio.

S-hrl. KeGC,Mittal, Advocate for ti1e ﬁespondent (s)

CORAM :
The Hon’ble Mr. N.V, Krishnan, Administrative Member ..
The Hon’ble Mr. .

“Whether Reporters of local papers may be allowed to see the Judgement ? v
To be referred to the Reporter or not ?

Whether their Lordships wish to see the fair copy: of the Judgement ? b

To be circulated to all Benches of the Tribunal S

> wbh=

JUDGEMENT
| Out of the three applicants‘in this case, the
épplicapi No.l. has a real grievance inasmuch as the
- pay slip for thé month of Jhly,l988‘(Annexure A=6)
indicgtes thaf (i) the payment of house rent allowance
(HRA, for short)'has been Stepped and (ii) a recovery
‘of Rs.iOOO/- has been made towards HRA, mistakenly baid
in the past. The othér appliCahts apprehend such recovery
from them. '
5. .. The facts of the case may be briefly noticed.
2.Ls  The ngh Power Tranqmltter, Khampur (H.P.T. for short) @
is a unlt of the All India Radio. Applicant (1) was posted Al
as ~,uperwntend:mg Engineer from 20.9.1985 to 29.1.1988;
.appllcant (2) held that post from 29.1.1988 till date, and
‘applicant (3) was Station Lng;n/ér from 1.5.1984 to 20.11.19867.
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242 t is admitted that the occupation of government

houses is governed by the All India Radio {Allotment of
Residential Quarters) Rules 1983 (Rules-for short). Respondents
state that the Rules have come into force frqm 8th September,
1984, The Superintending Engineer, H.P.T. is the Head of

Office and therefore the Controlling Authority for the

purpose of the Rules, 1In respect of the pasts of Superintending
Engineer and_Station Engineer, a quarter each is attached to

A}

the post under the Rules.

2.3, The applicant (1) did not occupy the said attached
quarter during the period he was posted there. He was staying
in his own house. He did not, therefore, either deduct or
arraﬁge for deduction of licence fee from his monthly
salary. He was also receiving HRA during the said period
and thereafter in respect of the occupation of his own
house.,
2.4, - However, in the pay slip (Annexure A-6) for July, 1988
of applicant (1), the payment of HRA has been stopped and
a recovery of Bs.l,00C/- has been ordered towards HRA &nd
licence fee in reSpeci'of his tenure at the HPT Khémpur.
The épp&icant {1) challenges the$e. . . actions on the
following grounds:-
{a) Though a quarter is attached to the post be
held in the HPT, it was never allotﬁed to him..
(b) The quarter, in any case, was nol fif for
| inhabitation.
{b) Fér these reasons, he did not occupy the house and
the Respondents-were aware of_this fact.
(a) That aparﬁ, he having his own house, is not
| ‘ eligibie under the Rules to the allotment of
a quarter. _
{e) In the circumstances, he is entitled to receive

HRA for staying in his own house and not occupying
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(f) Therefome)no recovery can be made ﬁrom him
towards licence fee Lor the quarter’ attached to-
the post he held in HPT. Slmllorly,>no recovery

of the HRA already paid tc him during that tenure

can be made.,

_ (g) ~ In any case, the second proviso to subrule 2 of

SR 317-XXVI-T-6 dealing wifh penalties on
non-accepbance of allotment {for brevity's sake
Rule T-6, - which simplified form will be_a&éptéd
for other Rules.also)'provides that the provisions
of that sub-rule will not apply to persons |
'ekempfed by a general or special order from that

sub-rule . |

4., In their reply, the Respondents‘have contended that

the applicants are not*éntitled‘to the reliefs prayed far.,

For, according to Sub-rule {1) of Rue -6, the applicant (1)

will be . considered to be in occupation of the quarter

during the period of his incumbency. Therefore, despite his,
non-occupation of that quarter, he will be liable to pay

licence fee thereon. It is this sub-rule which applies to

the applicant, and not subrule 2 of Rule T~-6 and the second

th reto, .
z claimed by the applicant. The applicant

was the Controlling Authority himself and it was his duty

to have.allotted the house to himself. He had failed to do

this deliberately. Further, there is no provision in the

Ruleslto exempt an officer having his-own house from occugang

an att ached quarter.  As he is required to occupy a govn.

quarter, he is not entitled to 'any HRA.

5 i have heard the learned.counsel of either side and
-;perused the records carefully. The issue raised Célls for

an 1nteroretatlon of the relevant Rules, vhlch ﬂay first be

noticed.

6. . These Rules have been made by the President of

Tndia in exercise of the power$ conferred by rule 45 of the
: Fr

thdamental Rules. These Rules are notifed by way of

e

contde..



e
kY

an amendment - to the Supplementary Rules made under SR 45.
The amendment consistg == of adding "Bivision XXVI-T" in

part VIIT of the Supplementary Rules aftér S.R. 317F. The
All India Radio {Allotment of Residential Quarters) Rules,
~ . @ :

1983 thus framed are self-contained. They cgme into force

from 8-9-1984 as stated by the counsel for the Respondent.

 Rule T-16 repeals all other rules in force before the

commencement of these Rlles. The following provisioné may

be noted. |

1

{i) Rule T-2 deals with definitions. Rule t=3 is concerned

- with eligiﬁi}ity of allotment of a quarter. The expression

1allotments thescesf i§ defined in Rule T-Z:to mean - unless'
the context otherwise requires - the grént of licence to
occupy a quarterrin accordance with the Rules. The proviso

to Rule T-3{1) restrictsine allotment of the.quafters,

‘attached .to the High Power Transmitter to the staff of that

HPT only. Subrule 2 of Rule T-3 ordainsg,  that an officer
‘governed by these Rules, shall not be entitled to allotment

of a quarter if his spouse has already been allotted a quarter
‘at the same station from any other pool controlled by the
Central Government or a local body or axpublic sector
undertaking. Rule T-3 does noﬁ render a person ineligible

for a duarter if he has a house of his own.

{i1) . Rule £.4 deals with distribution of accomodation
Firstly, at the HPTs,qqérters are attached to the‘posté

of Supefintending Engineers and Station Engineers. The
detaills ére given in the Third Schedule. - Secondly, at the
AIR Stations other than the HPTs, a\éuarter shall be
ear'marked for allotment® td‘the'Controlling-Authority
{i:;Z the authority.specified in the Second Schedule) <=
and to certain other officials . If an earmarked quarter
is‘likely to remain vébant for a minimum of three months |
it may be allotted to any officer under Rule T-12, which:
ddals with allotment Qf‘higﬁ7lowér type of ¢quarter under

special conditions. Thirdly, quarters athihe Transmitting Camps.

contd
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and receiving campé)specifically built for the security

guards)shall stand allotted to the posts.: The remaining

quarters shall be distributed to the fourth category i.e.

the shift duty pool and general Qool. The quarters in

these;two pools shall be allotted on the basis of

‘priority dates.!

{iii) Rule 7.5 deals with maintenance of roster for

allotment. If directs that officers eligible for allotment

of a quarter §hall apply to the controlldng Authoriiy in the
. specified in the  Fourth Schedule. That form : ‘
form/contains a declaration EEét the applicant does not

bloce.

own a house in his name at theﬁ%baa of his posting. The

Controlling Authority is required to prepare a roster on

the basis of 'Priority Dates' separately for shift Duty Pool

- and General Pool.

The allotment will be made in ‘accordance

with the place of the individual officer in each roster.

{iv) Rulé T-6 is the crucial rule and is reproduced

in extengo:
MG \R o3 LTEXNY I=T—~6

penalties on (1) The incumbent of a post to
non-acceptance which-a quarter has been attachec
of the allot- shall be considered/during the
ment. period of his incumbency and
‘shall be lizble to pay &=¢
licence fee thereon unless the
lot is C glled,
¢ 19.'0 Ok;cén e{};c olccupaa_ cion of the quart
“ "{2) In cases when the allotment
made (on the basis of the roster
drawn up) by the Controlling

Authority is refused oxr the

quarter is surrendered after

accepting, the officer shall be
1iable %o the following penaltie
from the date of allotment of
the quarter;

i) He shall be debarred from
allotment of quarter for a
period of one year.

ii) The house rent allowance shal

" hotlbe:admissible to him for
the period he remains debarr-
ed from further allotment of
accommodation.

provided that the name of the
officers debarred will remain
on the roster after the expiry
of +the debarred period;

Con—td e o
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Provided further that the provisions
of this sub-rule shall not apply to
persons in respect of whom a general or
special order is issued by Govt. from

- - time to time exempting them from the
1 : operation of this sub-rule for any
specified period.

EXPLANAT ION: The penalbles under this
" _ rule shall cease to have effect when
e officer concerned is transferred
‘ from the Station.

Av) LT Rule -8 deals with licence fee. It does not indicate
the rate, but states that the liability to pay the licence fee.
commences from Lhe date of occupation or from the eignth day from
the.recelpt of the allotmeni,ghlchever is earlier, |
{vi) ' _Rule T-1'5 deals with Miecellaneous provisions -
Sub-rule 6 veststhe pOWe IS to'ﬂxﬂhmﬁe.the provisions of the

Ru1es in Govt,

7. The applicants have alleged in para. 6(x11) of the
“application that the HPquuarters are unfit for occupation by
the‘sﬁeff due to %k%’:ﬁ»if - %e-{he utter lack of provisions
i N

of Wmenities: etc. It 15 also alleged that this was admitted
" by the Reseondents. This has been vehemently'den;ed

by the respondents. It was pointed out QJy them that the
applicant-1l had never informed the Respendents that the
quarter attached to his'postjwas unfit for opcupation or for
allotment. On the contrary, as soon as he took evef, he wrote
a letter dt. 14-10-1985"to the Director General, All India
Radio (Anneﬂure A=3) seeking permission to stay dn his ovn
house and therein, no ‘such reason has been assvoned in
support of his request. In fact, the request is to mailnly
permlt the apellcant (1) to stay in his own house to avoid
dlsruptlon ot the ex15u1ng convenience. Even the minutes

of the meeting taken by the Chief aqglneerQ‘from the office
of the Director General All India Radio on 1—8—1977 (Ex 474),
on which- the applicant-l heavily relied, does not state tnat
the quarter attached to the DOSb o“Egppllcants, was unfit for

Q& Hover i,

occupation. , 4n 1 fu“ther proof of the Lact that® the nouse

was not fit for occupatlon, the applicants: counsel drlw my

contd,..
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attention io~ﬁhé representation he had made(An. A.7) and the
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annexure II thereto showing the details of the occupation
of_the house from 28-8-1959 till 1987. In these 28 years
the quarter remained @céupied onl? for about 10 years. The
counsel for the Respondents rightly p01nted out that- bleﬂ
comoulqery attachment of a quarter to the post held by the

only
apolﬁcant (1) was made by Rule 4 from September 19844 Therefore

2
non—occumatlon prlor to 1984 is of no 51g11flcance. That
apar%)the very Tact that  immediately before the framing of the:

Auqu)tne quarter was occupied from 10-8-82 to- 3CLL-88
proves that it waSIXﬂ:ZEmablbable I agreelthat the -
Respondents have a strong case that the reason for
non-occupation is not that the quarter was unfit for occupation,
‘but that the applicant-{1) felt -it mopg convenienp;on
persdnal groﬁnds, to 'stay in his own house. In the circumstances,
thére was no justificafioh for not occupying the house on the
grouﬁd that the house was unfit for occupation.

3. f /The ﬁext plea taken by the applicant-l is that the

house  attached to the post held by him was never allotted to
-himﬂ A perusal of the Rules summarized or extracted above showk tha
qﬁérters are attached to certain posts. It is clear that)in

such cases h$>allotment‘is needed at all. The moment an
officer assumes that post, he is automatically entitled to occupy the
. quarter attached to that post. The éppointment order itself acts

as the allotment order. A separate ailbtmeht 1s not necessary.
Allotment has to be separately made only.for shift duty pool or gener
pool quarter or far'earﬁarked' quarter which may rmemain vacant

for more than threé months .and haé, therefore, to be allotted.

A ! ,éowu,x,’ .

| The respondents avermenﬁxis that like all other;,

the applicant {l) too ought to have made an application for-
alié@ment. They maintain that if an allotment was not made,

the responsibility for this lies squarely on the applicant(l)

himself, oecause he was himself the Controlldang Authorit {.

contd...
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He ought to nave made the allotment himself. He cannot
be permitted to take the plea, that as the quarter was
not allotted, ke is not liable to pay rent. I am not
persuaded to assﬁme' that an officerlhqxéihgya post
to which a quarter is altached is also required to apply
for the cuarter. I am therefore of the view that there

Lav%?coﬁé 7 > non-allotment raised by
is no farce in Lhﬁ plea of/the apoljcant {1}).

9. His next contention, that as he was owning a
house, he was disentitled to the allotment of a quarter -
vide the declaration in the Fourth Schedule - has also

no subpstance. That declaration holds good only if a

house Bas to be tallottedt. It has already been held

that an attached quarter need not be allotted to the officer
who has assumed charge of the post to which the said guarter
is attached. The attachment is irrespective of whether or.not
the officer has his own house.

10. The first applicant’s.cohtention that he is not
liable to pay licence fee for the attached quarter as he

did not occupy it is not sustainable. '“A the‘quartcr is
auLached to his post,he is deemed to have OCCUpwederom ‘the
date he assumed charge of the post. The act of assuming charge
carries with it an automatic allotment of the gquarter,

+thout anybblnc more requiring to be done. Therefore, the

L
irst aoollcant[llable to pay the rent from the
te of deemed occupation under Rule T.8.

Q"‘h(‘
o i I'-'

[

1. . ~This is reiterated in sub-rule (1) of Rule T.6.

If, despite the attachment of the guarter to certain vosts,

the holdersof those posts .do> hot occupy:!.., those posts,

they would, nevertheless, be bound to pay the rent as they w117
W Go oAt Panda

be considered to be in occupation during the period of their

incurmbency. This provision applies to the present case also.

contd..
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12, The learned counsel of the Respondénts contended

that for Opeaational reasons, it was necessary. for the

applicant to reside in the attached quarter.. This statement

has not been made in the pleadings. It does not also.

* necessarily flow either from Rule FT~-4, which makes a

provision for the attachment of the quarter to the poét held

by applicant {1) or from Rule T-6 which is attracted only if the

quarter is not occupied despite allotment. WNor is there

any other provision in these Rules statingﬁ‘ﬁhat,besides ‘the

penalty undef Rule T-6, a person who does not occupy an

attached house ,renders himself liable +o Hl ciplinary proceedings

on charges of say, dereliction of du@y or expo$ing. the plant and

ﬁagﬁﬁmegy to.grave dangef by such non-occupation of the

atteched quarter. On the contrary, Rule T-6{1) provides that

the penalty specified therein may not be imposed if the

allotment® of the attached quarter to the incumbent of the post
) ¥

to which it is attached isﬁbancelledé In the context in

which the expression #allotment® is used in this subsection,

it does not refer to the allotment normally made on an

’applicafion/made in the form specified in the Fourth Schedule.

The cancellation of allotment refers to the permissién that

may be grahted to the incumbent of the officel to reside

- - o an
at a place ather than the attached quarter. Such,exemption

/
can be granted under Rule T-15(6).Unless such exemption
has been ggiéteo the penalty specified in Rule T-6(13 w11l qt
be leviabla. Rorsree e need frov €ormpintoozy p/ymg{ Gtesjeln b solellnker,
13. The foregoing analysis shows (1) that there was |
a quarter agttached to the post of Superintending Engineer
held by the applicaﬁt—l at the HPT during the period 20~9-85
to 29-1-88, (ii) on his own admission, the applicant did not
’ reside'in that quarter but lived in his own house; (iii} no

exemption was granted to him to live thus,’involving a

contd..



i \
- . 10 & - @

temporary detachment of the quarter from tﬁe post he held and
thﬁs-cancelling the 'allotment' implicit in his taking charge

f that post; and (iv) therefore, he is rightly consideredl
to be in occucation of the quarter during his incumbency

and thus liable %o pay licence fee according to law.

(14, I now proceed to consider the next question
viz. whether,in the circumstances mentioned in the previeoas
para, the applicant was, nevertheless, entitled to HRA
in respect of his occupation of his own house during the
‘perled of his incumbency in the HPT. The provisions of the
Rules which apply to normal allotment may be seen.Rule T.3
dealing with eligibility for allotment'of a quarter does not
state that persons occupying houses at fhe sfation
they are posted are ineligible for allotment'of quarters.
Nevertheless,sthe Declaratlon to be :signed by H=e applicants
in the form specified in the Fourth Schedule seems to
suggest that persons who have their own houses are lneligible
for allotment.
: however
15. The case of applicant ( ) isfnot governed by these
ordinary provisions. He is entitled to occupy an attached
gquarter. The attachmen£ made under ﬁule 4{1) ie regafdless
"of the fact whether the incumbent owns a house at the same station
or pot. Wﬁether ﬁe occucied the quarter or not, he has ﬁo
pay the licence fee for the quarter. Therefofe thls is
a§ caseywhere, a person OW1ng a house of his own,is compelled
by the Rules to pay rent for the attached quarter, %tbough he
----- o 18
16. It has to be examlned whether the Ruleelcontained
any provision as to how HRA is to be regulated in such
cases. There is no Rule directly dealing with this issue.
'Seme light ie thrown on the issue by eub-rule 2 of‘Rule T-6. That

sub-pule deals with allotments made on the basis of the roster draw

contd., .’
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Up under Rule 5. This sub-rule provides that if the allotment
of a quarter is refused or a quarter is surrendered after
acceptance, the employee shall be debarred'from allotment.A
~ for one year and during this period he shall aiso forfeits
the HRA. € o e %Mecm@ |

17, -~ The learned ccunsel claimed that HRA cannot be

aenied to‘hlm because the second provxso of sub-rule 2 of

Rule T=6 exenpts persons from operation of that suberule if

there is a general exemption grantedf' It is contended that,

as the general rule is that persons-having houses of their

own are not entitled to Government quarters, this - .. .

constltutes s general exemptiony Therefore, even 1€j%id

not occupy the attached quarter, the applicant is entitled to

the HRA, Frankly speaking, this argument is not well

founded .’ Perhaps, a:general or special exemption, has to be
granted under the sub-rule itself to claim immunity’ In

any case, even the general rule is silent en the issue |

under discussion. The learnmed counsel for the Respondents
pointed out, that the Apnlicant (1) is governed by only

sub=-rule (1) of Rule T=6 and therefore, he*cannot invoke

the priviso under sub-rule (2).
18, W A plain readlng of Rule T-6 makes it clear that Sub=
rule (1) absye applies to cases where the penalty is in respect of
’ non-occupatlon of an attached quartery It is -orthy of note that
sub-rule(l) does not say anything at all about HRAy, gl-rlng contragt
with the sub=rule (2), which disentitles employees from HRA for a pe=
riod of one years Disentitlement offHHA has evil consequences for the

.employees,'therefore there should be express provisions relating
to such disentitlement or by necessary intent of the Rules, such
provision has to be read therein. Whether Rule T-6 is read alone or
the Rules, are read as a whole, neither sucb provision nor express
‘intent is seen. Therefore, it has to be’ held that in the case of an
attached quarter, the failure to occupy it by the incumbent concer-
ned, will not render him-liable to forfeit the HRA if he is entitled
to receive MRA otherwise; He will be liable to pay rent aloney

contd.,.
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physically occupies a Government quarter. It cannot be
denied in cases of deemed occupation as in the present case.
The applicant /{1}, has admittedlyi not occupied the attached

quarter. He is nevertheless being compelled - rightly under
Rule T=6{1) - to pay rent therefor.. The HRA cannot be

dénied to him in such circumstances without the specific
authority of law. It has to be added that the learned counsel
for the Respondents did not indicate the specific provisions’
of law, under the authority of which'Respﬁndents have

held that during his incumbency at the HPT, the applicant

was not entitled to get the HRA. I am,therefore,of the

view that the recovery of HRA paid during that period is bad

in law.

20. That apart, the Respondents, can, no doubt,

recover whatever amount is found due from the ‘applicant {(1).
_The recovery is to be made from his gross amoluments. That
does not justify the Respondents' decision to stop paying

the HMRA due to the applicant after he haé been transferred from
the HPT, without giving creaii for it as a recovery.

It is seen that he has céaséd to be posted at t
7-9-1988., The pay slip at annexure A-6 is for the month of
July, 1988, The amount recovered 1s shown only Rs.l0Q00/-

“under 'Miscellaneous deduction,™ @hich is explained to be HRA.

As a matter of fact, the amount recovered is Rs.l000/- plus
the amoﬁnﬁ of HRA, payable for the month of July, 1988, but
not paid.'

o1, That leavespnly one more issue raised by the

hat
applicant vizﬂlge was not given an opportunity to show cause
against the recovery made in Annexure A=6 and that the principles
of natural justice had been isolated. A perusal of the record
shows that this contention is baseless. The applicant=1 first

took up this matter on }4-10-1985 {Annexure A=3) seeking

contd..
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permission to -stay in his house.‘ A reply was sent to him
- by theé.Respondent on 29-10-1985 (Annexure R-1) explaining
Wk,
unmistiPle terms, the legal Dosition and the applicant
was r@quested to take action on ihellyes indicated therein.
Further, by the Annexure R-2 letter dt. 22—7—8? the Léspondént
turned down a proposal made by the applicant-1 that the
quarter attached to his post be converted into a dormitory.
therein
%e was also dllectedlpo pay the licence fee and furnish
necessary particulars to the Pay & Accounts Qfficer, pay
}the licence fee and refund the HRA unauthorizedly drawm.
To the same effect is another letter dated 29-9-1987, I am,
thererore of the view that the apolicant can have no case
bha he was not given an opportunity to show cause against
the .recovery, which started with the pay slip of July, 1988
fAnnexure A-6).
22, For the reasons given above, T am of the view that
the applicationbhould be allowed in part by issuing the
ollowing directions)andJit is accordingly ordered;%

(i) The recovery of licence fee from the ‘applicant?l)
for the period 20-9-1935 to 29-1-1988 when he held the post of
Superintending Engineer HPT Khampur and did ﬁot occupy the
quarter attached to that post is walid in law. The application

W e
made byrano11cant in so far as it relates to quashing the
proceedings concerning such recovery, is the refore dismissed.

(ii) The applicant (1) is entitled to receive
HRA for the period mentioned in (i) above, as he was not in
physical occupation of the attached quartar¢ Thefefore)the
Respondents are dwrﬁoxeﬁinot to recover the HRA paid to the i
applicant for the periodélfwiggﬁugiazdlaézueyféao beer recateyes
(iii) The pay slip at Anﬁexure A=6 is quashed to

the extent it is inconsistent with the direction at (i) and

contds.
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(iv) In so far as the aonllca t 2 andthe applicant 3 are
concerned, the Respondents are at liberty to take such action
as they may be advised under law pkeeping in view the .

A}

and (ii) given in the case of applicant (1).

]_Jn

directions {

23, _ Before parting with this case, I have to point
out to certain lacunae in the Rules, These concerniggtz
persons holding posts to which guarters are attachéd. It
in compliance with the Rules, {hey occupy such &ttached
wudrn rs,even though they have their own house at the
station where they are nosted, the Rules are silent on
the following issues. |

~

) thether licence fee is payable, if so, at
what rates? The learnéd counsel for the Respondents
contended that the recovery in such circumstances may have
Tto be at market rates.

(i1) would such officials be entitled to HRA

if they occupied the attached guarter? If soypunder what
.conditions? Does this depend on whether their’ own houses
havé or have not peen let out on rent?

Without meanlng to issue any direction in 1h15

Lot
regard)eﬂ@ﬂi have only no ooservelanateverlpIOVlSlong

are médé}”; they should not act as a disincentive to

‘comply with the normsl provisions of the Rubes. It cannot

=t

be that this nroblem hes arisen only in the case of the gttached

)
O

guarters controlled by the All India Radio. There are

other establishments like the Railways,'Postal Department
e,

and Telecommunications Department ,who too 5ﬁouHJ have .

under tnelr control certain quarters which would remain

attached to certain posts for operational reascns,

This proplem must have been faced by those departments also.

contdes.
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In fact the nodal Ministry, namely, the Ministry of Urban
Development, would, ndrmally, have been seized of this problem

and I am almost sure that they must have issued some
instructions in this regérd. Unfortunately, neithér counsel
has referred to any such instructions. I, therefore, direct
that a copy of this order be sent to the ﬁecretéryf

Ministry of Information & Broadcasting for censidering these
issues, in'consultation with the Ministry of Urban Bévelopmenti
24, The application is partly allowdd, with the
directions glven in para 22 s;uxlara'*wf"‘?”é ol é% ne Oy

o b ool
L/ wﬂ

(N NV, KRISHNAN )
ADMINISTRAT IVE MEMBER



